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NAME OF THE BOOKIAND
GENERAL BOOKS (LAW &
LITERATURE)

AUTHOR N0.0F
COPIES

ADMINISTRATIVE LAW H.W.R. WADE AND C.F.
FORSYTH

1

ADMINISTRATIVE LAW S.P. SATHE 1

LAW OF ARBITRATION AND
CONCILIATION

AVTAR SINGH 1

LAW OF ARMS AND EXPLOSIVES SAXENA AND GAUR 1

LAW OF BAILS AND REMAND Dr. AWASTHI ‘ ' ' W2

LAW RELATING TO JUVENILE JUSTICE
IN INDIA

R.N. CHOWDHARY A 1

CHILD LABOUR V.K. DEWAN AND
VARSHA CHANDRA

I 1

SHORTER CONSTITUTION OF INDIA DURGA DAS BASU
1 .

CONSTITUTIONAL LAW OF INDIA H.M. SEERVAI
.1.

LEGAL AND CONSTITUTIONAL
HISTORY OF INDIA

M. RAMA JOISI I11

BANK FRAUD! PREVENTION AND
DETECTION

B.R. SHARMA 1 I’

I

LAW OF NEGLIGENCE DEFICIENCY IN
SERVICE AND MEDICAL NEGLIGENCE

R. CHAKRABORTY 1

LAW OF CONSUMER PROTECTION
INDIA

IN P.K. MAJUMDAR
1 .

BANKING LAW AND PRACTICE IN INDIA M.L. TANNAN I 1

LAW OF CONTRACT AND SPECIFIC
RELIEF

A.C. MOITRA 1

SALE OF GOODS ACT A. RAMAIYA 1

COMPETITION LAW IN INDIA ABIR ROY AND JAYANT
KUMAR

1 .

GUIDE TO TAKEOVERS AND MERGERS SRIDHARAN AND
PANDIAN

1

PREVENTION OF CORRUPTION ACT SETH AND CAPOOR 5

COMMENTARY ON PREVENTION O
CORRUPTION, 1988 A TREATISE O

F
N

RAMACHANDRA RAO 5

CODE OF CIVIL PROCEDURE MULLA 2

CRIMINAL PROCEDURE R.V. KELKAR 2



CRIMINAL MINOR ACTS SARKAR

CRIMINAL MAJOR ACTS S. RAMAKRISHNA

FORENSIC SCIENCE IN CRIMINAL B.R. SHARMA

CRIMINAL MANUAL M.R. MALLICK I
CRIMINOLOGY AND PENOLOGY S.M.A. QADRI
LAW OF DEFAMATION AND MALICIOUS

INVESTIGATION AND TRIALS

AGESPROSECUTION ALONGWITH DAM
MEHROTRA

LAW OF CYBER CRIMES S.V. JOGA RAO

INFORMATION TECHNOLOGY LAW
AND PRACTICE

VAKUL SHARMA

CYBER LAW - THE INDIAN
PERSPECTIVE

PAVAN DUGGAL I

LAW OF DRUGS S.N. KATJU
ENVIRONMENTAL LAW IN INDIA GURDIP SINGH I
PREVENTION OF FOOD
ADULTERATION

SETH ANDICAPOOR

FAMILY LAW PARAS DIWAN
FOREIGN EXCHANGE REGULATION
ACT

R.B. SETHI

CUSTOM ACT T.P. MUKHERJEE
HUMAN RIGHTS IN INDIA V.R. KRISHNA IYER
LAW OF TRADE MARKS AND PASSING
OFF

P. NARAYANAN

INTELLECTUAL PROPERTY W.R. CORNISH I

INTERPRETATION OF STATUTES MAXWELL AND ST. J.
LANGAN

MEDICAL JURISPRUDENCE AND
TOXICOLOGY

MODI

BURDEN OF PROOF C.D. FIELD

PRINCIPLES OF THE LAW OF
EVIDENCE

AVTAR SINGH

LAW OF LIMITATION S.K. AWASTHI

LAW OF MOTOR ACCIDENT CLAIMS
AND COMPENSATION

R.G. CHATURVEDI

LAW RELATING TO THE NEGOTIABLE
INSTRUMENTS ACT

S.K. SARVARIA

DISHONOUR OF CHEQUE CRIMIN LA
LAW IN ACTION

ASHWANI SARPAL

LAW OF PARTNERSHIP AVTAR SINGH
PUNJAB POLICE RULES K. KOSHY

A MANUAL OF POLICE LAW IN DELHI MAHENDRA SINGH ADIL

THE INDIAN TRUSTS ACT N. SURYANARAYANA
IYER



LAW OF CO-OPERATIVE SOCIETIES IN
DELHI

ASHWANI KUMAR

SOCIETIES REGISTRATION ACT LAL AND RAJESH
GUPTA, REV.

MANUAL TO RIGHT TO INFORMATION
ACT

PRUTHI 7"

SUPREME COURT RULES, PRACTICE
AND PROCEDURE

K. GURURAJA CHARI

LAW OF TORTS SALMOND AND
HEUSTON

BEFORE MEMORY FADESI AN
AUTOBIOGRAPHY

FALI S. NARIMAN

NANI PALKHIVALAI A ROLE MODEL MAJOR GENERAL
NILENDRA KUMAR

THE LAST MUGHAL WILLIAM DALRYMPLE
INDIAN POLITICAL TRIALS 1775-1947 AG.NOORAN| 7*
A HANDBOOK ON COMMISSIONS OF
INQUIRY ACT, 1952

H.S. SHARMA

LAW OF CITIZENSHIP, FOREIGNERS
AND PASSPORT

V.K. DEWAN

LEGAL REGULATION OF HAZARDOUS
SUBSTANCES

FURQUAN AHMAD


